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augmentation pf the production and 
distribution, at fair prices, o f  chea­
per varieties of cloth, and for mat­
ters cohnected therewith or inci­
d e n t  1 thereto, be taken into
consideration.’*

recorded. Although it was not record­
ed, you did make an attempt to make 
a submission. It is a question of 
procedure.
' SHRI SAMAR GUHA: I have not 
made the point yet.

MR. DEPUTY-SPEAKER: I will
listen for half a minute only. After 
that, I am going to order that nothing 
Will go On record.

SHRI SAMAR GUHA: Why I say 
it is extra-ordinary Is because these 
employees are the vital arteries o f the 
{Government. The Government should 
take this thing very seriously. The 
Railway employees, the Defence em­
ployees, the Posts and Telegraph De­
partment employees, are the arteries of 
the Government and they are for the 
security of the country. If these 
people are agitated, then it may be 
not in the national interest. The 
Government should come out with a 
statement that they should also get 
bonus. They are also the workers 
6f Government underl:akings.

MR. DEPUTY-SPEAKER: I am
very unhappy about the whole thing. 
There is nothing extra-ordinary. The 
only extra-ordinary thing is that this 
very same thing has been brought 
again here in a most extra-ordinary 
manner.

We now take up the next item of 
business befgre the House.

UM, hrs.
SICK TEXTILE UNDERTAKINGS 

(TAKING OVER OF MANAGE­
MENT) BILL

THE MINISTER OF FOREIGN 
TRADE (SHRI L. N. M ISHRA): Mr. 
Ijeputy-Speaker, Sir, I beg to move:

“That the Bill to provide for the 
taking over, in the public intei*est, 
of the management of the sick tex­
tile undertakings, pending nationa­
lisation of such undei’tnkings, for 
the oxpeditiouB rehabilitation of 
such undertakings so that such ro~ 
bnbililution may subserve the in~ 

terosls of tht‘ jjenernl public by tho

This Bill seeks to replace the Ordi­
nance promulagated on '30-10-72 which 
the management of 46 sick textile 
undertakings was vested in. the Cen­
tral Gdvetriment, pending their hati- 
on^lis&tiori.

As the hon. members of this House 
may be aware, from  time to time, 
Government has had to take positive 
sfeps to overcoitie fall in production o f 
textiles and resultant unemployment, 
arising in certain textile undertakings 
on account of mismanagement and 
other financial and technical difficul­
ties. Under the provisions o f the 
Industries (Development & Regula­
tion) Act, Government has taken over 
the management of 57 textile under­
takings, which had either closed down 
or were at the point o f closure. 
Thereafter, a careful assessment has 
been made of the need for repairs and 
modernisation and working capital o f 
these units. Large investments of 
public funds have been made to res­
tore the units to a stage of profitable 
operation. As a result, members will 
be glad to know that annual produc­
tion of over Rs. 200 crores of yarn 
and cloth has been achieved, and em­
ployment has been restored to 1 lakh 
workers. The mills under the 
management of the Central Govern­
ment also exported textile goods 
worth over Rs. 8 crores last year. In 
respect o f 45 units, detailed moderni­
sation programmes have been framed 
involving an investment of Rs. 17 
crores; and a major portion of the 
outlay has been spent. In short. 
Government is acting in a very 
serious and purposeful manner to 
rehabilitate the undertakings which 
have come under its control, so that 
production of textiles, which is an 
essential commodity, should be aug­
mented and employment should be 
maintained at normal Icvols.

* M n v o fl w ith  th e  r t ‘t:(»m m frn diilio n  P ri? fu d e jU .
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In addition to the above, Govern­

ment has appointed a Committee to 
go into the problems of weak and 
marginal textile units and Suggest 
measures needed to overcome the 
special difficulties faced by these 
units. Government will do its utmost 
to help such units to run efficiently 
and implement their modernisation 
programmes, wherever the existing 
managements show a genuine interest 
and constructive capacity to under­
take such programmes.

Besides the 57 units brought imder 
Government management under the 
Industries (Development & Regulai- 
tion) Act, Government had been 
studying the situation in respect of 
certain other units as well, which 
‘were either lying closed or showed 
symptoms of “sickness” which, sooner 
or later, would result in the closure of 
the units. There were units wherein 
serious fall in production had already 
been noticed, and the miil-companies 
concerned were facing insurmount­
able technical and financial difficulties. 
There were certain units wherein, the 
companies concerned had given the 
undertakings on lease to third parties, 
on account of their financial difficul­
ties, and it was obvious that the 
lessees were only interested in short­
term gains and would do nothing to 
rehabilitate the units concerned on a 
long-term basis. In some other cases, 
Investigation Committees appointed 
by the Government had clearly re­
commended the take-over of manage­
ment by Government, in public 
interest, but legal hurdles had been 
created by the vested interests and 
management could not be actually 
taken over by the Government. In 
another category of cases, the mill- 
companies owing the undertakings 
wore ordered to be liquidated on 
account of financial difflcuUiej^, and 
the proHpect was that the fixed as.sets 
of the units would be sold off by the 
X.iquidator. in whole or pnrt.. In yet 
iuioihcr calcgovy of casee, Invc.^tjgn*' 
tion CommilteoR had been appointed 
1<> go into the problems of the under- 
lnkinRp. >^hich were ,‘jhowini< serious

signs of “ sickness”  and though the 
final reports had not been received, 
there was adequate evidence available 
to show that the \mits were, in fact, 
“ sick” and could not be allowed to 
drift into complete failure and 
closure.

It was to solve the problems con­
nected with the above types of “sick 
textile undertakings” that Govern­
ment had to contemplate special 
measures, which led to the promulga­
tion of the Ordinance, which the Bill 
under consideration seeks to replace. 
Under the Industries (Development 
& Regulation) Act, management of a 
sick unit can be vested in the Central 
Government for a period not exceed­
ing 15 years. The question arose, what 
would happen to the large invest­
ments of public funds required to 
rehabilitate the units, after 15 years 
were over? Could Government afford 
to ultimately return the undertakings 
to the former managements and 
shareholders?

After careful consideration, it was 
decided that as far as sick textile 
undertakings are concerned, short­
term remedies would no longer suffice, 
and nationalisation of the undertak­
ings would have to be resorted to in 
the public interest. Another consi­
deration favouring this decision was 
that once these units had been pro­
perly rehabilitated, a production-base 
would be available with the Govern­
ment to augment the production of 
cheaper varieties of cloth needed by 
the common man. Government would 
thus be in a better position to ensure 
that this very important commodity is 
made available to the economically 
weaker sections of our community at 
the most reasonable prices.

While thinking on the above lines 
was in progress, a genuine apprehen­
sion arose that there might be an 
ofTort on the part of management of 
the imdei'takings whose nati<^nalisa- 
tion waK b«ing coxisiderod, to fritter 
away the assets of the undertakings 
on a large scale. This mode it nccos- 
nory for Govfrnment to take-over the
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management of 46 sick textile under- 
ts^ngs on an immediate basis by 
prpmulgation o f the Sick Textile 
Undertakings (Taking over of 
M ^agem ent) Ordinance.

The Bill provides that the manage­
ment of the 46 sick textile imdertak- 
ings taken over as per Schedule 1  
having vested in the Government, the 
individual units w ill be placed under 
the control of Custodians to be 
ap l̂3ointed by the Central Government. 
It is also provided that Government 
may appoint a Custodian General in 
order to exercise overall supervision 
ô Ker the working of the Custodians 
and provide necessary guidance. In 
pursuance of this provision, the Gov- 
ernfment appointed the National Tex­
tile Corporation as the Custodian 
General for all the 46 sick under­
takings. It IS also provided that any 
money advanced to the undertakings 
by- the Central and State Govern­
ment for working capital and moder­
nisation will have priority over 
other debts of the company concerned.

I have no doubt that the enactment 
of< this Bill will go a long way in 
strengthening the ailing part o f  the 
textile sector which, we wish to 
ensure, is rehabilitated. This will 
enable us to maintain production and 
employment at maximum levels and 
also ensure production of cheaper 
v^ieties of cloth for the common 
man. Steps are also afoot^to make 
soE(ie o f  these units export-oriented 
in the long run.

Sir, I move.

MR. DEPUTY-SPEAKER: Motion
moved:

''That the Bill to provide for the 
taking over, in the public interest, 
of the management of the sick tex­
tile undertakings, pending nationa­
lisation of such imdertakings, for 
the expeditious rehabilitation of 
such undertakings so that such re­
habilitation mny subserve the in­
terests of the gencsral public by tiie 
augmentation of the production and 
distribution, at fair prices, of 
cheaper varieticij of cloth, and for
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matters connected . therewith of
incidental thereto, be taken into
consideration.”
Mr. Dinen Bhattacharyya.

SHRi t)lNEN ' BHATTACHARYV'A 
(Serampore): Only a few  minutes 
are left out. . . .

MR. DSPUTY-SPEAKER: Use those 
three minutes, ' .

SHRI DINEJST BHATTACHARYYA: 
At the outset, I must that I do not 
know- what exactly is the policy of 
the Government. Some time back a 
statement was given— I may be cor­
rected, if I am wrong—that thers is no 
contemplation on the part of the Gov­
ernment to nationalise the textile in­
dustry. This was a statement made 
by the Minister. Yet, it is contradic­
tory to say that, to prepare the ground 
for nationalisation, they are taking 
these steps. This is alsa a political 
stunt. I would humbly appeal to the 
Minister not to mislead the people of 
our country. You will never nation­
alise the textile industry as a whole. 
That is your political base. You can­
not charge these employers who have 
looted our country for so many years. 
After frittering away all the funds of 
the public, they are now sick. The 
whole ifidustry is now sick because 
the purchasing power of the people 
has gone down and prices have gone 
up. So, how can you save this indus­
try until and unless you nationalise 
the., industry immediately? Do not 
allow these big sharks to further ex­
ploit and plunder our people. My 
first point is that the Government 
must immediately come forward with 
a categorical policy staten>ant that 
they are nationalising the textile in­
dustry which is in doldrums. There 
are reasons lor this. There is steel 
price equalisation policy; the ])vi('e of 
steel is the same all over In<1ia But 
the prices oi: raw cotton arc not the 

on the same- pattern as steel 
price. The West Bengal millowTicrs 
have to pay more than what the Gujn> 
rat millowners pay tor the raw cotton. 
The sanio the ease with Punjab. 
West Benzol millowners; and Bihar
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■^millowhers also have to pay m ore___

MR. DEPUTY-SPEAKER: He will 
continue on Monday.

Now we take up the Private Mem­
bers’ Business.

15 hrs.
RIVER CORPORATION BILL*—
SHR-I R. P. ULAGANAMBI (Vel­

lore): I beg to move for leave- to
introduce a Bill to provide for the 
establishment of River Corporation 
for the regulation and development of 
Inter-State rivers and river valleys.

MR. DEPUTY-SPEAKER: The ques­
tion is:

“That leave be granted to intro­
duce a Bill to provide for the 
establishment of a River Cor­
poration for the regulation 
and development of Inter­
State rivers and river 
valleys.*’

!The motion was adopted.
SHRI R  P. ULAGANAMBI: I in­

troduce the BilL
M R DEPUTY-SPEAKER: Shri Bho- 

g*andra Jha— ĥe is not here.

15.01 lirs.
NATIONAL RIFLE TRAINING SCHE­

ME BILL
By Shri S. C. Samanta—contd,

MR. DEPUTY-SPEAKER: Now, we 
take up further consideration of the 
Bill of Shri Samanta to provide for 
compulsory training in rifle-shooting-

Shri B. R. Shukla.
SHRI B. R. SHUKLA (Bahraich): 

The aims and objects of this Bill are 
no doubt very attractive and alluring. 
They are also laudable. But I am 
afraid I have to oppose the passage of 
this Bill on the ground of Its practical 
difl^cuUios bccause the Bill envlsnges 
thnt there should be a provision for 
compulsory training In rifle-shooting. 
We are aware of many provislonB, 
(•nmpuUovy iii natuio In llio Conntl- 
lution itvrlf wc have provided in the

Chapter on directive princi^^le that 
there sh’ould be a free and coinpulsoiy 
primary education throughout '&e 
length and breadth of the couhtty-
But, even after a lapse of 25 year/i, 
this basic and elementary requir^ 
mient of the couhtry has not been £ul- 
filied because of financial and ether 
considerations. Now, therefore, my 
submission is that if this Bill is pass^ 
ed, then the State would have to re­
quire a huge financial allocation for 
imparting this training })ecause per­
sons between the ages of 18 and 30 
years are required to be compulso-iiiy 
imparted training ;n rifle-shooting. 
Now, wherefrom would such huge re­
sources come? Already we hs^ve 
reached the point of saturation in the 
matter of taxation. We have not 
been able to provide two square mealfi 
a day to the teaming millions of this 
country. We have not been able io 
provide sufficient clothing. We have 
not been able to provide primary 
education. So, when these , basic 
necessities have not been fulfilled on 
account of financial stringency, tlfcen 
to say that there should be a proiiJ- 
si9n for compulsory training in rifle- 
shooting would be an idle dream.

Now, the second apprehension which 
occurs to my mind is the probleih of 
law and order. Already, when there 
is a training which can be designated 
as paramilitary drills ahd when the 
country is in a state of turmoil and 
disorder because of the lathi training 
and for which an amendment to place 
a bar has been brought in the In d i^  
Penal Code during the last session, 
then, if the people are imparted train­
ing to handle rifles, there would be 
chaos in the country in the present 
set-up. That is my apprehension.

Therefore, my submisi^lon is that 
there should be a provision for i»- 
creasfng the number of rifle clubs and 
they should be voluntary in nature 
and there should put reslriclione 
on the mcmber«hl|^ of those 
only desirable elements should 
accepted and ndmlUefl nt mcmbors of

•^Publiihed In Oaxotle of Indin Extrnordlnni^v Pnrt Tl. 
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